CENTRAL ADNINISTRATIUE TRIBUNAL: PRINCIPAL BENCH.

' CP No.93/94.
in

CCP No,78/90
in

0A No,715/88

New Delhi this the 7th day of Jume, 1994,

Shri Justice V.5. Malimath, Chairman,

Shri P.T, Thiruvengadam, Member (A).
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~Dharampal,

R/o 810~5ewa Bhawan,
R .K. Puram,

New Delhi, e " Patitioner..

o Petitioner present in persons.

VYarsus,

Shri M.S. Reddy,

Secretary, M/o Water
Resources & Chairman, Central
Water Commission Seuw Bhawan,
R.K. Puram,

New Bglhi~=66. .

Shri G.,C, Hira,

Deputy Controller of Accounts
P,A,0, Central Water Commission
625-Sgua Bhauan, R.,K, Puram
New Delhi=66.,

Shri Gopal KriShan,'

Superintending Engineer

North Eastern Inv. Circle,
Central Water Commission -
YJamir Mansion' Nonshilliang

Shillong=14e. RPN Respondents.

By Advocate Shri K.L, Bhandula,

ORDER _(TRAL) | s

Shri Justice V,S, Malimath,

On the complaint that the directions in the judgement

in OA N0.715/88 rendered on 5.5.,93 have been violated, .the

_petitioner filed CCP No,78/90. That was disposed of by us

M/ﬁn 55493 in which we isayed two directions, Oh the ground
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- that the respondenﬁs are still perpetrating thé vioclation
of the orders of 'the Tribunal; the presen@ CCP. has been
filede The respondants haye filed a reply sayiné that
they-havé fully -complied uith the directions iséued by the
Tribunal in CCF No,78/90 in OR No,715/88.
2. Qé shall now examine whether the directions issued
by us on 5.5.93 have been'complied with or not, The first
=7 difection giyen by us is that ghe respondents shall pass a
qumal order declaring the ﬁeriod Froﬁ<1.7.1987 to 25.12.1988
”" as'on'duty. The respondents have produced a copy of the/
order, Annexure~I, dated 1.9.93 wherein it is specifically
stated that tﬁe said period is treated as on duty. The
petitiongr says that the period should be treatsd as on
dufy holding a particular post..tThere'is.no.such direection
'given by the Tribunal, ﬁll,£hat was said was that ths said
_ / :
period should be treated as on duty and in faithful compliance
"(_ ‘ of the judgement of the Tribungl,'the_respondents have passed
“an ;rder.treating the said period as dn duty,
3 Tha:only other direction given by us is tﬁat the
petitionef should méke a representation in regard to the

deductions made out of the -emoluments payable teo him for
. §

) : /
the .period from 1,7.1987t0 25.12.41988 within a period of one:

_ month, ‘Dnce such a representation is made, we had directsd
tﬁe respohdents to consider and pass a pfoper order within a
per iod bf'tﬁree monéhs. The respondents havse stated.tﬁat
the petitioner did make a rgpresentation on considerationm
of which the respondsnts have passed an order‘on 4410,93,

fV/;opy of which is produced as Annexure-II, dispesing of his
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representation. Thus, both the directions issued by us
in the earlier CCP have been:dqiy cémplieq with, -
4. In tHe third~dir9ction, ue»had stated that if
the petitioner is not satisifed with the qrders passed by
the Tribunal, it is open to him to challenge the same in
the'origiﬁal proceedings, We are-inFormed<that the petiﬁioner
has alfeady filed the UOA, So far as the contempt ﬁetition

is concerned, thers is nothing more that needs examination.

\u‘f If.the petitioner has any grievance, it is open to him to
a N
“~‘ . agitatejthe same in the original'preceedings and canvass his
- rights which he claims. Without prejudice to his rights,
'having regard to the faithful compliance with the directions
of the Tribunal by the respondents, this CCP is dismissed,
No costs,
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(P.T. THIRUVENGADAM) © . (V.S. MALIMATH) -
MEMBER (&) : . CHA IRMAN
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